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s wiavfa sk Rt ad
FfgET
qeas, 22 19, 2019
T gfayfa sk R
(Fas s&ee ey =) (Farae) AR, 2019

. /T, . .AAANTA/2019/09 —ATE, ARG Tadfa s &AfFwT are atefaam,
1992 (1992 FT 15) &I &T 11 TAT 12 F AT I5q &7 30 FT T& AREAT HT TART FLd U TAZRT
gt gfagfa siw foffms o (Raer e A =) BfRaw, 2014 #1 s goew & % oo
Faferfaa R e 8, satq,-

1. = Rt i1 9 giagi o Bfaa a ((REw w=e Mag =) ("@ege) BEam, 2019
T STT | |

2. FTISIIS H I THTH T TG AT G (AR]) B |

3. wred yfagf i faffwT o (Ree s e =) fafaaw, 2014 5 -

I. faffaw 14 ¥, visEr sv-fafaee (14) Fetetea & sfaenta gr s, s, -
“(14) smEfae (sfAfomen) siw/ar aEstas (afeas) Teara (3w) & B Rees £ 6w § =@Faw
FIET (Femhter) =TT 1L €94 &7 gl

II. = 16 #, su-fafaaw (4) §, 953 “UF 9@ T4 & ¥ osat “100 It #1° | wiaeeaa ar
ST |

ST AT, AT
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qre feoqur :

1. adm gfagfa siw fBffmr 9 Fae e fPag =m) &@fRaw, 2014, =
T, TS /U. 3.3/, T./2014-15/11/1576 51T, 26 ffawa, 2014 T 91Ed o Troa= § TH1iera
T

2. wred yfagh s foffws o (Ree e e =) fafeas, 2014 Jors -

#. 30 T, 2016 & Wy gyl siw ofams T (R swee A =) (geree)
fate=m, 2016, 5. F/U. TS, -UA . 3L /ST.U./2016-17/022, 5TT

g, 15 fRmwa, 2017 & ardi vfogfa s fffwr g ((fae s Fag =) (@)
fafr=w, 2017, 9. A/, U ST -0 30T /S.UA./2017-18/022, 51T

T, 10 o791, 2018 & wreehta wfayfa i faffm i (Raer zeee A =) @y &R,
2018, . HV/UA. T ET.-UA. 3. 3. /. T./2018/06, FIT HLATIET gT o |
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SECURITIES AND EXCHANGE BOARD OF INDIA
NOTIFICATION
Mumbai, the 22nd April, 2019

Securities And Exchange Board Of India (Real Estate Investment
Trusts) (Amendment) Regulations, 2019

No. SEBI/LAD-NRO/GN/2019/09.— In exercise of the powers conferred by section 30 read with
sections 11 and 12 of the Securities and Exchange Board of India Act, 1992 (15 of 1992), the Board hereby
makes the following regulations to further amend the Securities and Exchange Board of India (Real Estate

Investment Trusts) Regulations, 2014, namely,-

1. These regulations may be called the Securities and Exchange Board of India (Real Estate Investment
Trusts) (Amendment) Regulations, 2019.

2. They shall come into force on the date of their publication in the Official Gazette.

3. In the Securities and Exchange Board of India (Real Estate Investment Trusts) Regulations, 2014, -

I.  inregulation 14, the existing sub-regulation (14) shall be substituted with the following, namely, -

“(14) The minimum subscription from any investor in initial and/or public offer shall be rupees fifty
thousand.”

II.  in regulation 16, in sub-regulation (4), the words “be one lakh rupees” shall be substituted with the words and
figure “consist of 100 units”.

AJAY TYAGI, Chairman
[ADVT.-I1I/4/Exty./18/19]

Footnote:

1. The Securities and Exchange Board of India (Real Estate Investment Trusts) Regulations, 2014 was
published in the Gazette of India on September 26, 2014 vide No. LAD-
NRO/GN/2014-15/11/1576.
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. The Securities and Exchange Board of India (Real Estate Investment Trusts) Regulations, 2014 was
subsequently amended —

by the Securities and Exchange Board of India (Real Estate Investment Trusts)(Amendment)
Regulations, 2016, vide No. SEBI/LAD/NRO/GN/2016-17/22, with effect from November 30, 2016;
and

. by the Securities and Exchange Board of India (Real Estate Investment Trusts) (Amendment)
Regulations, 2017, vide No. SEBI/LAD-NRO/GN/2017-18/022, with effect from December 15,
2017.

by the Securities and Exchange Board of India (Real Estate Investment Trusts) (Amendment)
Regulations, 2018, vide No. SEBI/LAD-NRO/GN/2018/06, with effect from April 10, 2018.
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